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2 TELANGANA GAZETTE EXTRAORDINARY [Part IV-B

Repeal of 2. (1) The Telangana Allopathic Private Medical Care
AdtNo43  Etablishments (Registration and Regulation) Act, 2002, is

f 2002.
o hereby repealed with effect from 27.03.2017.
Afct1 ?;-1 (2) on such repeal the provisions of section 8 of
0 =

theTelangana General Clauses Act, 1891 shall apply.

B. PAPI REDDY,
Secretary to Government,

Legal Affairs, Legislative Affairs and Justice,
Law Department.
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